Hesexrved

ooy e AdhaNI2 TRATIVE  Tadbdab | Alesdsabag  Belob

ALbLA ApAd

s

. A'aﬂl ; /
i Allundabaed tris the /e — day Ofi&a!ﬁlkc 1999,

Jriginaei spplicetion no. 294 of 1992,

tion*ble ir. 3.K.1. Nagvi, Judicial Jember
Hon'ble Nr, M.b. singl, Administrative iember .

omt. neelam,

w/o ohri nishi Narain Jiha,
posted as E.J.B.F.p. Tarnda,
Distt. Basti,

eve pplicant
Cfa onri P.i. Panuey
Versus

i. Jnion of lndia tirougn secretary wminisiry

of Communicetion Government of indie, hNew uJelni,

2. 3yperintendent of Post Jffices, Bastl wivision,
Basti,

3. Jamadar Kralilabad Area, District Basti.

«e.  nESpONdents.’

o/ fmn. 2adhand srivestava
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Fon'ble Mr, o9,K.i, NaGvi, bepbel=Jd.

omt. heelam nias knocked tne Iribunal under
section 19 of tne A, I, ~ct 1485 witn tine prayer to
direct tne responcernts to allow [ier wOorK oS LUBHV ,

Tanda wistt. besti.

2. As per the applicents caese anri rPrushid

harain randey was working as bupbV Tenda and or his
dismissal the applicart wgs appointed as such vide

srrder dated 18.03.91 and she joined the post on 0l.04.91.
The ap. licart hés meinly stressed thict as per terms »of
her appointment, she c¢ould be repleced only by ohri P.N,
Fandey, the previcus incombent to the post, An case

ne could get any depertmental or court relief against

his dismissalfv;he could be repleced by regularly
appointed cendidate. The applicart nhius furtner gene to
mention tnut because of ner illness sne left for hospitel
leaving the cnarge of ner post with on of ner releatians
named ohri dajesti Kumaer ving wino inforned ner on

27.10.91 tnat tre cuerge of tne post hes forceanly

been taken on 23.10.91. with this information the
applicent moved several representations, copies of wiich
have been filed with the U.A. But her representation
were not replied. Therefore, she has come to the

Tribunal,

3. In their CA the respondents have mentioned

that one ahri Virendra Kumer +al was the original

ircombent to this post who was put offduty vide order

S %ggﬁb/'dated 13.04.77 and ohri P.N. Fandey was posted to tire %«
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post as alternative arrangement. in consequence upon
departmental action opri F.N. kandey was also taken off
from duty ond the applic.nt amt. Nee lam was given d
provisicondi agpointment. 4N compliance of judgment
dated 13.09.9L pessed by v.n. k. Allanabad, in Ua 536/87
& 537/87 anri V.K, ial was taken back on duty who had
better claim then tne applicent ang, therefore,
onri V.<, wal was oraered to werk as such and the
services nf tne applicant were terminated.

5 <
4, On tnis date of hecring no dne dppeared £ o L fp bis

either—peetises and, trnerefore, we decide it °n the

basis of record.

5. Jn perusal of record we find tnat the
appointment of amt. Neelam was only provisional as an
arranjement against the post he ld by ahri F.N. kandey
which was liable to oe terminated at any time as per
para 4 of tne appointment letter {annexure ). it is
quite evident from the recoycd thatl anrl VoK. idl was
He hidunsd, Arbed

to re reinsteted under judgment by/tne applicant can nai
ps successfuliy challenged .
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6. Keepiny in view(we find that tne relief
soyght for cen not be granted. U.a. 1s dismissed

acchrdingly.

7. Mo order as t»o costs.
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